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CENTRAL AD/vIINISTPATIVE TRIBUMi^.L
PRiMCimL BErC^I: NEW DELHI

REGM.MD. 373/89 Dated: 21,8.1989

S'hri M.L. Girdhar ........

Vs,

Union of India a anr. Respondents

GOR^^M: HON'BLE MR. P.K.KARTH^ VICE C?-ifi.IRfMW
HON'BLE m. P.C.JAIN, kiVIBER

Applicant

For the Applicant Shrimp.T.S.Murthy, Counsel
and ishri M.L.Chawla,Counsel,

Heard the learned counsel of,the .applicant,
i^;ho prays that he may be allowed to withdraw the

present Original Application with liberty to file

a fresh application in accordance with law.

The prayer is allowed/ The application is .
\

dismissed as withdrawn with liberty to.file a

fresh applicat'lon in accordance with law.

( p.c.jfaN )
MPpyiBER

( P.K.KARTI-^ )
•' VICE CHAlRf/AN


